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ENTRAL ADMINISTRATIVE TRIBUNAL 

NEW DELHT 

D.AJT,A, No 
	 198 

Applicant(s) 

Versus 

Sr. No.1 Date 
	

Orders 

Respondent(s) 

1 	18...5-90 
	Heard.dIflit.ISSUe notice to the Respondents to shog 

cause t,.Tithin 30 days from the date of receipt of the notice 
	44 

as to why this application should not be al1oed. Requsites 

are sail to have been filed.Offlce to verify and issue, 

MEME3ER 

MEM3ER(JUD ICIAL) 
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